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CENTRAL ADMINISTRATIVE TRIBUNAL
JODHPUR BENCH; JODHPUR

Y

Original Application No. 234/2009
Date of decision: 05.05.2011

CORAM: HON’BLE DR. K.B. SURESH, MEMBER (J) &
HON'BLE MR. SUDHIR KUMAR, MEMBER (A)

Kanhiyalal son of Shri Hanuman Ram aged about 24 years, R/o Sutharo-ka-
Bas, Village and Post Office-Ram Deora, TehsiI-Bokhara, Distt- Jaisalmer (Raj.)

....... Applicant
Mr. J.K. Mishra, Counsel for the applicant.
Versus

1. Union of India through Secretary to the Government of India, Ministry

of Communication & Information Technology, Department of Posts,
Dak Bhawan, Sansad Marg, New Delhi.

2. Chief Postmaster General, Rajasthan Circle, Jaipur.

3. Senior Superintendent of Post Offices, Jodhpur Division, Jodhpur
(Raj.)

4. Shri Bhanwar Lal Bhargava, GDS BPM Gamat Post Office, through
Postmaster Pokhran, Distt Jaisalmer.
...... Respondents
Mr. M. Godara proxy for Mr. Vinit Mathur, Counsel for respondents.

ORDER (Oral)
Per Dr. K.B. Suresh, Member (Judicial)

Heard the both learned counsels appearing for the parties in detail.

Applicant who was desirous to be appointed as GDS BPM at village
Gomat (PokHran) states that selection process which had gone ahead at least
partly’and therefore at least he is due conferment of some right on_hin) and

by the present authority is required to complete the selection process and their

attempt at transferring and adjusting ‘hﬁ;redeployment of GDS messenger who %}/

had become surplus at Pokhran LSG Sub Post Office is to be declared as

illegal.

We have queried Witk the applicant as to what right can be conferred

on him. He answered - that he \has expectation of an employment, but not a
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concluded contract. It is atLIe:ast an impliedgﬁe: which can be recalled /QL
before completion. That being so )there is no right expressed in favour of the

applicant. So the O.A. is devoid of merits and dismissed. No order as to costs.

/
(SUDHIR KUMAR) [DR. K.B. SURESH]
MEMBER(A) ' MEMBER (J)
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